CENTRAL ADMINISTRATIVE TRIBUNAL

ALLAHABAD BENCH,.ALLAHRBD@

Allahabd this the 24 th da

Coram 3=

Hon'ble Mr. Justice R.R.K. Trivedi, v.cC.

Hon'ble Mr. S.Biswas, Member (A).

Orginal Application No. 1442 86f 1992.

1. Vvijay Bahadur LalSrivastava, S/o Chedi Lal

R/o Sahba jpur,P/> Deoria Budhu Khan, Dedria.

2. Indra Bhushan Srivastava, S/o N,P. Srivastava

R/o Ram pur Liliha P/o Bhatpar Rani, Deoria.

3., Sita Ram Sgo S.L. Ram

village- Laxmipur, P/o Siwan , Distt= Siwan.

4, Bachha sharma S/o S.N. Sharma

vill, Dakhini Tola, Distt. Siwan

5. Ramesh Prashad. S/o Shitla Prashad

Vill. vazidpur P/o Kewani Bhaja Gadhikha, Disst.-Saran

6. Hira Lal S/o Indra Deo

Vill, Sagar Pali Distt. Ballia.

Jagdish Pandey S/o S.S. Pandey

R/o sewata , Azamgarh.
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10. Kedar Prashad S/o V.M. Prashad

r vill. Manichapar P/o Mathua |

Disst. Gopalgang,. (Bihar)

11. Shobha Prashad S/o Sri Jakhai Das

vill. Chabaila P/o Sonbars. Distt. Gozakhpur.

12. Modi Ram S/o sro Shahbali
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vill. & P/o Padri Distt. Mau.

i

13. Buchhan Prashad. S/o Bindra Prashad

R/o Mau Munshipur , Mau.

a8 0 & 8 9 8 00 ApplimantSi n

Counsel for the applicantss:= sri R.K. Tewari.
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1. Union of India through Ministry of Railway.
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2e DJR.M: NorthetnLRailway. varanasi.
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j:ﬁrk Coﬁhsal:ggr the

respondents:= Sri V.K. Goel.
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result may be decleared by tha.:ggmﬁﬁﬁﬁhhﬂi

7 Learned counsel for the fgﬁﬂﬁﬂﬁéﬁgg

submitted th=t the screening test held on 21.01.1992
was cancclled by notification dated 15.07.92. No ; ‘-j :
relief has been claimed against notification. dated '
15.07.22 by which screening test has been caneselled.
In the circumstances the applicants are not 'éntitled

for relief ciaimed.

3. Ssri R.K. Tewari however, submitted that
respondents are going to hold second screening test

and though the date has not been fixed. It has been
V- TRa™ Y waplee cpuem

submitted[FE= directionLFG the respcndent%,to allow

the applicants to participate in the second screenig
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4, The application is accordingly dispossed of L:'-*;; .;
with the direction to the respondents to allow the g

applicants to participate in the second screening
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7. Acceprted/re jected

Dy. Registrar/Registrar
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